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Study of Gujontl

"'m be pleased to refer'to the
reply given to Starred Question No. 678
on 3td August, 1956 and state :

(a) whether the University  Grants
Commission have now finalised the cons
sideration of the questidbn 'of instituting
prizes and scholarships for the study of

! Gujerati at the Universities ~ of Aligarh,
PBanaras and Vishwabharati ; and

(b) if s0, details thereof ?
: ‘l'he‘anuty Minister of Education
(Dr. K. L. Sh:lm._ll) t (8) No, Sir.
"(b) Does no* aris-

hri .sabhi : May I khow who
finally decides this qu..t.on, the Govern-
ment or the Commission ?

Dr. K. L. Shrimali: The Univentiy
Grants Commission.

* & Shri Dabhi : Will the Minister

Raw Film Industry

hri Ram Krishan :
“g9.{ Dr.’ Raix Subhkag’ Singh:
Shri Shivananjappa

Will the Minister of Heavy Indust-
ries be pleased to refer’'td’ the “repl
givén to Unstarred Question No. 17§
on the 12 September, 1956 and state:

(8) whether the scheme for setting
up a plant for manufacturing raw Him
in India has been finalised ;

(b) if so, the main features of the
scheme; . '
(c) whether it is a fact that RBast

Germany has offered to’ provide ex-
&e{ts and give the necessary facilities in

i

s regard;

(d) if so, whether the offer bas been
accepted ; and o

(e) if accepted the nature of the
advice and facilities to be provided ?

The Minister of Heavy Industries
(Shri M. M. Shah): Details of the scheme
%0 be impelemented are still under conside-
vation. With your permission, Sir I may add
that discussions and negotiations  are
¢oing on with Messrs. Agfa Wolfen of Bast
Germanyand certain tests on storage of raw
films and photo-sensitive raw materials
are being carried out. As soon as the dis-
gussions, mogotistions and ‘tests arg: over
#nd decisions-are made on them, full details
will be placed onthe Table of the House,

ri_Ram Krishen : By what
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Shri M. M. Shah :It is too early to
say. Perhaps it may take between thres
to six months. ) ‘

Dr. Rama Rao : May I know if it is
8 fact that previouslz Qotacamurd had
been recommended for this industry, and
if 5 whe;her that fact is under considera-

' n now

Shri M. M. Shah : The location
ctually has not yet been ~ctermined.
ey visited about nine place.. -

Shri Shree Narayam Das: May I

ow whether negotiations are being carried
o with other concerns of other countries
wit regard to this ?

Shri M. M. Shah : To begin with,
we carricd on negotiations with four” rms,
but now we carried on negotiatior ..v*h
four firms, but now we have alm  tfin.-.
lised with the East German firm  f Agfa-
Wolfen. S .

Houge of Mirza Gh o

“sor. Shri D.C. Sharma: Wil
the Minister of Bducation be pleased to
Fefer to the reply given'iri’ Starred' Ques-
tibh  No. 2000 on'the 11th September,
1956 and state : s

. (a) the progress made with regard to
the protection and preservation of the house
oderdu and Persian poet Mirza Ghalib;
an - ‘ a

(b) the estimated cost thereof ?

The Dt;&ug Mianister of Education
(Dr! ' M. a¢) : ' (8) It hds been' de-
cided not to declare the house as a me-
nument of national importance to be main-
tained by the Union Government upder
the Ancient Monuménts and Preserva-
tion Act, 1904. ‘

(d) Does not ;rise.

Shri D. C. Sharma : May I know
the reasons which have led the Goveran-
ment not to declare this a national monu-
ment and Whether it is going to be a pro-
tected monument under the auspices of the
stace Government, :

.Dr. RAHM. Das: We have inspected
m;s*dﬁ.“n_rtf ar place and the ° particulag
g\ﬁl ing. - Very little of the original buit-

h_lf‘ remains. Practically all parts of the
building have been replaced by later cons-
tructions and there is no archaeological or
architectural importance " attached 'to it.
8o Government has * decided not to dec-
lace it a national monument under
Ancient Monuments Preservaton Act.’

Shri D. C. Sharma : Who ar¢ the
members of the team that inapected
building and came to the conclusion th
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Dr. M. M. Das : The Director of
Archaeology, the Joint Secretary of the
Educatiort * Minjstry and gy poot self.’
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Dr. M. M. Das : There were some
questions in this House and Government’s

attention was drawn to that particulars
wd’n‘. ~n PR . .

Shri Chatto?adhyaya s May I know
wh.at architectural design has got to do with

¢at poet and his memory, and whether
it i5 not very urgent and important for the
nation to have the memory of great poets
preserved for the sake of the generations
to come ?
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The Minister o ‘Lﬁﬂucntlon and Ne-
to d"Scientjfic Re-
ad): I may make
1t a blt more lear he issue before us
was not that of setting up a new memorial
to Mirza Ghalib. The issue rhised was that
the house in which Mirza Ghalib passéd
the last days of his life, $Hould be presérved
ag his memorial, The condition of the
house has been surveyed, and the pésition
is that nothing is left in that house which
may give us &ny ided about jts actual shape
lt that time. It 'has, in fact, changed al
ther in form. It is altogether a new
now. Not a single wall of the old
hou-e has been left intact. The question then
arises as to what is that we seek to preserve.
All that is possible now is that a new house
can be constructed there. So far as the
Archaeological Department is concerned,
it does not u.ndertakc construction of new
buildings. It is concerned only with the
?renervnton of old buildings. Itis, there-
are, not concerned with this question.
Government, however, can consider this
issye which they ere doing].

Free Legal Aid

*102. Dr. Ram Subhag Sin.ll '
will the *Ministér of HomM be
plessed to state @ o

(a) whether the opinion of the State
Govetnments was  sought regarding the
grant of free legal aid to poor people on
trial fof offences ‘punishable with not less
than five years; and

(b) if so, thc nature of the opinion
received from them ?

" The mnhit“(gh:lh‘l’) M!;ﬂz) Yof
g s atar) i(s) Yes,
in ;1195? ?n'ﬂ‘axlm in' 1952.

) The State Governments were
of the view that owing to financial difficul-
ties, it would not be possible for them to
undertake any such scheme.

DPr. Ram Subhag Singh : May I

know whether all the State  Governments
have sent their views ?

S Datar : The State Go-
verm:;zt' '¥ibw have be recelved snd
thn n the substanceé of th views.

S Narayan Das: May 1
know whzm the Ce’;ntnl Government

Ppro| to hutvle a :ch;me under :lax’ch it
‘give incéntives or monetary

stich of the Suate ¢ mﬁ

undertie’ gh‘ o3 A






